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1. IWs the appeal competent ? \-(S
2. (a) I\s the application in the prescribed form ? \15
(b) Ig the application in paper book form ? \tg
‘!(c) Have six complete sets of the application \fg Sg,[ _% bof +
| been filed ? ’

|

3. (a) Is the appeal in time ?

\ﬁf/)
(b) If not, by ‘how many days it is beyond —
time ?
}‘x(c) Has sufficient case for not making the —
| application in time, been filed ?
4. Has the document of authorisation,Vakalat- \1&

‘fnama been filed ?

5. lls the application accompanied by B. D./Postal \I 2
Order for Rs. 50/-
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_against which the application is made been Pwﬁ C_c_,gcy @WZV
- filed ?

7. (a) Have the copies of the documents/relied .
upon by the applicant and mentioned in \15

the application, been filed ?

(b) Have the documents referred to in (a) \.};
above duly attested by a Gazetted Officer ) :

and numberd accordingly ?
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Hon'ble Mr, Maharsj Din, J.M,

This case pertains to jurisdiction of Lucknow Bench
hence the case is transferred to Lucknow Bench, The
case be listed in Lucknow Bench on 4,11.92 for orders,
The parties or their counsel are not present today

s0 the date be notified on the Notice Board for

appearance before the Lucknow Bench.,

J.M,

A\ /g,uMa qg'D'p"‘O‘J

Hon.Mr. Justice U.C. Srivastava,V.(
Hon.Mr, K, Obayya, A.M,

The applicant is Dreéent
inperson and states that his couns
has not able to come being in Cur-

few area,

List for final hearing on

[

vV.C.

29/1/93 .-
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(c) Are the documents referred to in () "tg E"’ . Ce:fw& (f'b‘pj

above neatly typed in double space ?

| s 3 PPN
8. Has the index of documents been filed and Jonder &f, P 2""3

paging done properly ? m'_b o

9. Have the chronological details of repres-
entation made and the outcome of such rep- \,\,g
resentations been indicated in the application ?
i,
10. l”s the matter raised in the application pending Ne
before any Court of law or any other Bench of
Tribunal ?

11. Are the application/duplicate copy/spare cop- lurs Cs fv\g 0‘3 et -
ies signed ?

12,5 Are extra copies of the application with Ann- \\/3
exures filed ?

(a) Identical with the origninal ? Ne
(b) Defective ?
(c¥ Wanting in Annxures

Nos................../Pages Nos... ........ ?

13. Have file size envelopes bearing full add-

) N o
resses, of the respondents been filed ?
| }
14. Are the given addresses, the registered .\3
addresses ?
15. Do the names of the parties stated in the
copies tally with those indicated in the appli- \‘5
cation ?
16. Are the translations certified to be true or
supported by an Affidavit affirming that they N-4

are frue ?

17. Are the facts of the case mentioned in item
No. 6 of the applicatlen ?
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Za} .Concise ?

(b)'"Under distinct heads ?

{c) Numbered consectively ? ‘\'S
(d) Typed in double space on ene side of the 1%
‘paper ?
18. Have the particulars for interim order prayed Na

for indicated with reasons ?

19. Whether all the remedies have been exhaused. \] A
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Hon' Mr, K.J. Raman, A.M.
Hon' Mr, D.K. Agrawal,J.M.

26/10/B9 Shri B.P. Srivastava counsel for the applicént

is present and heard, None is present on behalf of
respondents, A direction was given to issue notice to
reSpondénts to show cause. The office report is not
available whether service is effected or not? Let report
of the office be submitted within 3 days hereof, Shri
K.C. Sinha present in the court is willing to assist

the Court, therefore, he is dlrected to take notlce and
file a short counter as to ‘

t;me4h¢£huﬁiZ¢gﬁL4}\Q_ chﬁktc/P‘a%, Ck}l@“"&&}wﬂ
List this case on 3,11.89 for admission, a

Registry is directed to handover the copies meant for
the respondents &s and when demanded.
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Hon.Mr.S.N. Prasad, J.M,
Ma. Mr, V.K. Seth, A.M.
jg§/////’ ‘ \V9$AH11' _ This Misc. petition No.472/93
s emgnated from the judgement and
order dated 26-2-93 passed by the
then Hon.V.C. Justice U.S.Brivastava,

in 0.A.No.286/88 Wtho has retired.
Hence put up this case before the

6%) | , \\w Hon.V.C. for orders.
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CENTRAL ADMINISTRATIVE TRIBUNAL LUCKNOW BiNCH LUCKNOW
Original Application No. 286 of 1388(L)

CeB., T@WATL o o o o o o o + o o o & s » « « Applicant
Versus
Union of India & Others « « « « « « « + « « « Responients

Eon'ble Mr, Justice U.C.Srivastava,V.C.

Hon'ble Mr., K. Opayya, Member (A)

( By Hon'ble Mr. Justice U.C.Srivastava,V.C.)

Tr= applicant wro was working as a Lower Division
clerk and was entitlad to be promotzd as Upper Division
Clerk, but he was not nromoted wrile his juniors were
promoted. The applicant was not promoted on the ground
that disciplinary proceeding against tim was pending. In
the criminal case, which was filed against ths azplicant, te
was acquitted on ¥2.6.86, whereafter he was re-instated‘as
prior to which he was placed under suspension. Aftar
re-instatement, he filed the application for promotion to
tre post of U.D.C. on 17.11.86 followed by the reminders,
he approached the Accounts Officer and Post Master General
but no relief was granted , re has approached tte tribunal.
2. From the counter-affidavit and from the supplament-
ary counter-affidavit, which has been filed today, it is
clzar that tbhe enquiry proceading against the applicant
tas besn dropped. Tre applicant tas been made acquittad
and the enquiry proceedings raving bzen dropped, the result
would b=z as if there was no chargeg against him, aé’no
point of time, the apprlicant was facing the disciplinary
enquiry,as such, the applicant becomes entitle&to the

promotion w.e.f. the date tis juniors were promoted, wiZl

Contil..2/-
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3. Accoriingly, the raspondents arz directed to
promote the applicant w.2.f. the date ris juniors were
promotad within a period of thrze month¢ from the data of
communication of this order. The applicants' promotion
w.e.f. tre dat= ris juniors werzs promoted will be notional.
Th2 aoplicant will also be entitled to the conssquential
benafits. In view of the fact that the agplicant be-comes

entitla%to the promotion and he will be dzemed to have

02

ean promotel, his result for tre post of Junior accounts

Officer will also be declar=ad and conseguential benefits é&
o Rty

will also be given to the applicant. The actual.pﬁEEEZEgﬂﬂ

will be dez2m2d to ravz been given w.e.f. 1.3.1993; No
order as to costs.

Membdr (A) Vice-Chairman

Lucknow Datads 26.2.1393.

(RKA )
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Before the Central Administrative Tribunal

Additicnal Bench Allahabad

Index
in

Registration No.>2gg of 1988

between
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and
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1. Misc. Application o4 to .:.3.

for condonatica of delay
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4. Annexure 11
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6. Annexure IV
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Before the Central Administrative Tribunal
Additicnal Bench Allahabad

Hisc. Application No.Jggof 1988
of
/-t: Shri C.B T iwal‘i ceon Applicant

ia

Registraticn No. of 1988

=¥

between
Shri C.B.Tiwari ’ oo petitioner
o anc
Unicn of India and cthers N Responcents

The Hon'ble the Vice Chairman and his other
g G a@ w84
’)’ . m‘“‘lbl‘n\

Cmer CencoA A R‘"“?"
S WAAS o

o 1;-~I‘ 1 jﬁlqb&% ‘zlaghe humble applicant named above Host
e Dy Regtf | “ pespectfully showeth as under;-

1. That the petiticner has filed the aforesaid

Reg v

conpanicn Meaber of the aforesaid Tribunal.

§'[‘/J {c odar, petition for a declaration that he may be declared

X LS to have been aproi.ited on the post of Upper Division
A
rhe e 71 [/‘» Clerk on the basis of his having passed Upper

/

. R
(—Z // 4" Division Clerk's exaninaticn.

L sl

Lo

2. That the petiti.ner becane subject-matter
5 of the criminal case , as a consequence of which

he .as suspended on 21st September, 1982 but was
G
X
=l

PG u .
3 /,, o e iﬂ/ Q/\z\o\«\sks\g\w\\&\.j—mqw
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honoursbly acquitted by the criminal court on
12th June, 1986. Thereafter he was reinstated
on 13th November, 1986.

3 That after his reinstatenent , the
petitioner had filed an application on 17th Novenber
86 ror appointment on the post of Upper Divisicn
Clerk. A reminder was also given on 15th December,

1986 but no reply was received by the petitioner.

4. That thereafter the petiticner persoaally
net the Post Master General and the Accounts
Officer for his promotién te the post of Upper
Division clerk but he was assured that necessaly
orders would be passed but they have not yet

been passed.

5 That in the mean time , the petitioner
appcared fax the examination for the post of
Junicr Accounts dfficer Part I in November, 1987
A supplementary e xamination was also held on
10th January, 1988, and the result of the sane
is expected at any tinme, as such the petitioner
has been left with no option but to take shelter
of this Hon'tle Tribunal.

A‘kﬂq’bg
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6. That in the ends of justice , it is
necessary that the delay, i any, in filing the
aforesaid petition mgy be condoned , so that justice
nay be done in the petitioner's case, otherwise

the applicant would suffer grave and irreparable loss.

Prayer

wherefore, on the facts stated above,
and in the accompanying petitioa, it is most
respectfully prayed that this Hen'ble Tribunal
may be pleased to condone the delay, if any, ia

filing the petition to neet the ends of justice.

W}JM{W y

(B.P.Srivastava)
Counsel for the petitioner

_efete o

C R s Qo
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In the Central Admianistrative Tribuaal

Auditioual Bench Allahabad

Registration Noc. ef 1988

between

Shri C.B.Tiwari cee Petiticner
and

Union of India and others cee Respoadents

e ot

1.Particulars of the Applicant,

(i) Suri ¢.B.Tiwari, aged
about 29 years, soa of Shri
Tilak Narain Tiwari, at preseat
20sted as Lower Division Clerk
in 8.B.C.0. Head Post Office

Gonda. )

T

Note; Tne notices meant for the petitioner n
be served oa Shri B.P.Srivastava, Advocate,

188-A Alopibagh, Jawahar Lal Nehru Road,
Allahabad.

2.Particulars of the respondeats .

(1) Univa of India, through
the Secretary Ministry of

Conmnmunicatioa, New Delhi.

ﬁi\%{“/[j A/:[ /};}"}/ Cromdma el Ruoan
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(ii) Post Master General s U.P.Circle

Lucknow.

(iii) Accounts Officer y 1.C.0. (8B)

Lucknow Regiou, Lucknow.

Note; The notices meant for the respondents nay
be served on the aforesaid addresses.

3. That the present petition is beiag filed
i‘c'ar declaration that the petiticner be deemed

to have been proaoted as Upper Division Clerk
witheffect from the date vhen his Juaiers

have beea prometed to the aforesaid post and that
he be accorded /paid the arrears of the aforesaid
rost of Upper Divisioa clerk and tphat the
petitivner who was allowed . to appear in the
exanination for the post of Junicr Accounts

Off icer Part I as provisional caididate be given
a certificate of haviaug appeared ia the aforesaid

exaninaticn as a regular candidate.

4, Trat the applicant declares that the
subject-natter of the order azaingt which
he wants reddressal is vwithin the jurisdictica

of this Hun'ble Tribunal.

5 That the applicant further declares

that the petiticakx be deemed to be withia the
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limitation as he was suspended by an order
dated 18th September, 1982 . Thereafter a crimiual
case was filed agaiast the petiticner , in wich
he was clearly acquitted by Judgment dated 12th
June, 1986 and that he was reinstated on 13tp
Noveaber, 1986. After his reinstatemeat, he filed
an application for promotica to tne post of
Upper Divisicn clerx on 17th November, 1986. Uhen
no orders were passed, he nade a reminder on
15th Deceaber, 1986 but no orders were passed
on the said reminder as well. Thereafter the
petitioner met the Accounts Officer as well as
the Post Master General several times and he was
assurec that he would be premoted as Upper Division @

Clerk shortly but no orders have bee. passed

as yet , as such he has beeh left with no
optica but to take shelter of this Hon'ble
Tribunal aad as such the delay, if any, in
filing the present petition may kindly be

coadoned.

6. That the facts of the present case are

as under,

(I) That the petitioner was initially
ajpoiated on the post of Lower Division clerk
0.1 18th Decembei, 1979 in S.B.C.0.(Savings

Bank Control Organisation ) H.P.0. Barabanki .

A
gy (90
t»\‘*"‘/j/};pf@ |
Z (
Chinomnsiror BReL YWevsand
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(II) That for being appointed to the post
of U_per Division Clerk , an examinaltion for
direct recruitneat te the post of U.D.C. , was held
on 27th June, 1982 . The petitio.er also appeared
in the said examinatioa for the post of Upper

Divisicn Clexke

(III) That thereafter was on inimical
basis , involved ia a criminal case on 8th
September, 1982 , as a coasequence of which
he was suspended by an order dated 18th Se tember,

1982.

(IV) Tmat tnereafter a first infomatien

Treport was lodged against the petitioner on

27tnh January, 1983 and a criminal case No. 978 of

86 was conducted agaiast the petitioner under
Sec. 409/420 I.P.C. in the Court of Munsif/Magistrat
Barabanki.

(V) That the petiticner was hoaourably
acquitted by the aforesaid Munsif/Magistrate
by his judgnent dated 12th June, 1986.

At rue COpy-Of the said judgmeat dated
12th June, 1986 is being filed herewith as

Annexure I tu this petition.

WQ/Q///%/ 3;@/
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(VI) That thereafter the petitioner
submitted an application on 18th September,
1986 for his reinstatement as he has al ready

been acquitted from the charges levelled agaianst

hime

(VII) That by virtue of an order of
reingtatenent dated 8th November, 1986 , the
petiticner joined his duties as Lower Division
Clerk on 13th November, 1986.

Atrue copy of the petiticner's application
4 dated 18th Septeuber, 1986 as well as the order

of reinsthtement dated 8th November, 1986 are being
filed herewith as Annexures 11 aad III

anaexures 11 and IIX respectiveiy to this petitione
C

(VIII) That, as al ready nentioned'earlier,
the petitioner nad glready appeared in the }'
exanination for appeintme.t on the post of Upper
Division Clerx on 27th June, .1982 . The result
of the aforesaid examination was declared on
9.%.1983 in which the petiticer was duly
selected.

A true extract of the said order
declaring the result of U.D.C. is being filed

Annexure 1V perewitn as Annexure IV to this petitiw.

w%wéﬂ)
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(IX) That the petitivner was declared
as having been passed the said examinatica
and out of the list of 115 caadidates, the

petitioner's name appyears at S.No. 68.

(X) That as the petiticner had to remain
under suspeasion from 21st September, 1982 to
13th November; 1986 , therefore, he cculd not be
appointed on the post of Uppér Division Clerk.
Had the petitioner not been subjected to the
aforesaid criminal case, he would have also

been promoted as Upper Division Clerk.

(XI) That duriag the aforesaid period of
susnheisios and reinstatemeat , several of the
petitivner's juniors were aypoiated as Upper Divisim
Clerk . The names of a few of such juaiors are

given as uncers

1.3hri G.X.llisra,
2.3nhri Ran Lal
3.8hri Asnok Kumar Srivastava,

4.Shri Aslan 3iddique aad several others.

{XII) That after the reinstate ert, the
o f?
\
&%ﬁh’ ,ﬁ/
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petiticner also submitted an application for
pronotion for the post of Upper Diﬁision Clerk
on 17th Nuvenber, 1986.

A true copy of the said application is belng

filed herewith as Aanexure V to this petitiom.

(XIII) That when no orders were passed
on the aforesaid ap_lication, the petitioner
sent reniader oa 15th Noveuber, 1986.

Atrue copy of the said reminder cated
15th Neveuber, 1986 is being filed herewith as

Annexure VI tc this petition.

(XIV) That tnereafter the petitimer net
the Post Master General as well as the Accounts
Officer £ox several times for his appoilatment
on the post « Upper Division clerk and he was
assured that necessary orders wuld be issued but
no orders have been issued , therefore, the
petiticaer had to take shelter of this Hon'ble
T ribunal.

(XV) That it may further be meationed
tpat an exanination for the post of Junior
Accounts Officer Part I was geing to taxe place.
The aforesaid examinaticn for promotien to the

post of Junicr Accounts Officer Part I took place

///i;zil?sth Noverber, to 19th November, 1987. The

54577/q jgl) Clrseastins, Bl sy
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petiticner was permitted to appear in the
aforesaid examination as a provisicaal cancidate.
Thereafter supplenentary exanination was held

for the aforesaid post oa 10th January, 1988.

(XVI) That on 4th February, 1988 , the
petitiomer subnitted an apylicaticn to the Post
Master General requesting therein that his case
regarding provisivaal candidature may bex finalised
so that his result may be annvunced . It may be
subnitted that unless and until the petitic..er
is taken as a regular candidate, his result
for the aforesaid examinaticn for Junior Accounts
Officer Part I w ulcd not be decl ared.

A true copy of the said application dated
4.2.88 is being filed herewith as Annexure VII

to this petiticn.

(XVII) That no orders havebeen passed
on the aforesaid application énd it is expected
that the result of the aforesaid exaainatiwm
for the post of Junicr Accounts g%e Officer Part I

w ulc be declared at any time.

(XVIII) Tmat under the aforesaid circumstances

it is necessary in the interest of justice that the

P

CuasnmaseBad Yo soop
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opposite parties ngy be directed to forthwith promot
PEXHAX the petiticuer to the post of Upper Livision
Clerk witnpn effectf rom the date when his juniors
were pronoted as the petiticaer na¢ also passed

the said exaninatica.

(XIX) That thefe is no justification
to keep the petiticner as proyisioual candidate
for the exaninaticn of Junicr Accounts Officer
Part I, as such the opposite party no. 2 is
liable to be directed to consider the petitim er
as a regular candidate so that his result for the
post of Junicr Accounts Or/ficer Part I may be

declared.

7.  That the applicant declares that the
petiticaer was orderei tc be reinstated on the
rost of Lower Division Clerx by the Accounts
Officer by an order dated 8th Nevember, 1986. Being
aggrieved by the aforesaid crder of reinstatement
on the post of Lower Division Clerk , the
petitioner macde a representétiam tc the Post

Master General on 17th November, .986 and a
reminder was also given on 15th December, 1986

but to noeffect. Whereafter the petitimer

personally net the Post Master General several

QMQ\W\Q S@mg 2aers,
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times but when he assured the petiticner that

the petiticier would be promoted shortly but

no promotion order has been issued and in the

nean time , the petiticner had also appearec

in the examinaticn for the post of Jﬁnior Acccunts
Officer Part I , therefore, the petiticner has bea
left with no option but to take shelter of this

T ribunal.

8. That the petitiwmer further declares

that he has not previously filed any applicaticn,
writ petition or suit regarding the order

in respect of ®hich this application has bea

nade before any court of law or any other authority
cr any other Bench of the Tribundl , except

what has been stated by the petitioner above ,

nor any such applicaticn, writ petitien or

suit is pending before any ol thea.

3 That in view of the facts mentioned above,

the petitioner prays for the fcllowing reiiefs:

(a) that a declaraticn may issue to declare
the petitioner as having been promoted as
Upper Divisien Clerk with effect { ren

the Gate when his juniors were promoted.

A»WQ (b) that a declaraticn may issue to declare

C I neamsdmie, PR 2y
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that the petiticner is eatitled for all
the benefits aad privileges of the post of
Upper Division clerk , which have been
accorded to his juniors and that the

petitiuier be given the arrears thereof.

(c¢) that the opposite parties may be directed
to consider the petitioner as a regular
candidate, so that his result for the post
of Junier Accounts Officer Part I may De

declared.

(d) that any otrer suitable order, declaraticn
or directivn may also be issued which this
Hen'ble Tribunal may deem jwt and proper

in the circumstances of the case.

(€) That the costs of this petition may also

be awarded to the petiticner.

That no interim relief is prayed for at the

present nmoment.

11.

£5
& 2L
\,—3,/*%(111) vNagne of issuing Post effice/ﬁ-é?.”./.....
N\

Particulars of the Postal Orders;
(i) Nunber of the postal order 55.7.3"93.—

(ii) Date of pOs‘ta.l order t9%cercrssssocrce

(iV) Post office at which PWle ssececs e

o o Bral \&—emcw'\
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that the petitiocner is eatitled for all
the benefits aad privileges of the post of
Upper Division clerk , which have been
accorded to his juniors and that the

petitiuvier be given the arrears thereof.

(c) that the opsosite parties may be directed
to consider the petiticner as a regular
candidate, so that nhis result for the post
of Juni@r Accounts Officer Part I may be

ceclared.

(d) that any otrer suitable order, declaraticn
or directiua may also be issued which this
Hen'ble Tribunal nay deem jwt and pruper

in the circumstances of the case.

(€) That the cocsts of this petiticn may also

be awarded to the petiticaer.

10. That nc interim relief is prayed for at the

present moment.

11. Particulars of the Postal Orders;
(i) Nuober oi the postal order .55.73"95..

'(04\ (ii) Date of postal OTCUEY soecccssscsscaccae

\/«,f“’q’(iii) vName of issuing Post office/ﬁ*g%.....
N\

(iv) Post office at which paygble cecececss
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In the Central Adninistrative Tribunal

A€éitinadB Bench All ahabad

Annexure II

in

Registration No. of 1988

between
Shri C.B.Tiwari cee pet tigner
and
Unica of India aaa others .. Respondents

To

Tnhe Accounts Officer,

1C0 (SB)
Lucknow Region,

Luckiiowe.
Subject: Reinstateneit

Sir,

I was placed unter suspeasion 7ide your
Meno No. ICO 3B/P.F./CB Tiwari/82 dt. 18.9.82 wi th
effect fron 21.9.82 ia a criminal eomnpla int case

no. 978 /86.

T aa to inform you that the Hon'ble Court
of Hunsif Magistrate Lower Criminal Court
Barabanki vide his judgement of 12.6.86 has decided

tphat no charge stands agaiist me and has nonourably



e

-2 -
acquitted me of all the charges. A certified

cony of sald juwgneant 1s enclosed herewith

for your kind perusal .

It is, therefcre, requested that I nay

be reinstated aad pernitted to joiu duties.

Thanking you,

veurs faithfully,
sd. C.B.Tiwari

1 .D.C. U/S
SB GO Barabanki

Barabanki
Dated 18.9.1986
Ecnls. As above.
©
True copy

O ot R R Betvan
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In the Central Administrative Tribunal

Additicnal Beach Allanhabad

Annexure 111
in

Registration wo. of 1988

b etween
Shri C.B.Tiwari cee petitioner
and
Union of Tndia and others o+.. Respondents

Department of Pest
7fice of the Accounts Off icer

160 Lucknow =7

Dated 8.11.1986
ORDER

=nereas an order placing Shri C.B.
Tiwari LDC, SHCO, Barabanki under suspeasion
was Ceen to have been made by Snri R.N.Arora

the then A.U. ICO (SB) Lucknow vide NO Even dated

18.9 «82.

Now, therefore, the undersigned , in exercise
of the powers coaferred by clause {(c) <f sub rule
(5) of Rule 10 of the C.C.S. (c.C.A.) Rules , 1968
nereby revoked the said orderof suspeansien Wi th

immediate ef ect and Shri c.B.Tiwari wili join as

el Bl Yewan
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1.D.C. at SBCO Gonca H.O. in persuance of Director
Poustal Services Lucknow Region Lucknow le tier
ND RBL/ sTA/IDC/SHCO/Ch. IV/2 dated 5.11.86.

Sa. M.R. Joshi
‘T Accounts Officer

ICO(SB) TLucknow =7
copy for inferaation and neey actioa for:arded ;
T to
1.0rficial concerned,
o.Director Postal Services Lucknow Region, Lucknow
@/r letter NU RDL/ITA /LDC/SBCO/CH IV/2 dt. 5.11.86
J 3.Postmater Gunda.
t 4.3P0s Genda

5.POST Master Barabanki

6 .SP4s. Barabanki
7.3/C

True copy

=

7

Shrometsis Rl Yecvan,
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In the Central Administrative Tribunal

Auditicnal Bench Allahabad

Mnexure IV
in

Registratien No. of 1988

between
Shri C.B.Tiwari voo petiticner
and
Union of Indié and others ee. Respondeats

copy of co.municaticn No. 2-1/82 DE dated 16th
December 1982 from C/0 the D.G. P & T New Delhi

addressed tc all Pogstmasters General

3ub . Ixaninatica for direcf recruitment to the
cadre ¢f UDCs in SDC/ICO , held on 27th

June, 1982 -— Anoouncement of Result.

The 1ist of candidates who have been
selected fur appointmest as Uppcr Division clerk
in 8BC/JCO on the results of the above examinatin
is given in the Appexure to this cirular. The
nanes of the candidates have been rranged in the
order of merit «xcept those candidates who have
beea braketted together. In respect of the

bracketted candidates the orders of merit

will be determined in accordance with the princirles
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laic down in this respect viz. w th reference
tc age anc if age is also the same,with r ef erence

to mar«s in matriculatiun exanminatica.

In s.ne cases, all the bracketted candidates
have been shown even thbugh vacancies may noi be
available for scme of then. Appodnitments in such
cases mnay be made after fixing their interse seaicrity
and appointments restrictec to the actual no of
available candidates , if some cancidates do not
accept the cffer, their particulars may te furnished

so that more candidates can be nominated.

2 As a result o stay granted by the Supreme
Court it may be clarified that appointmeats on

the basis of the result are subject to the final
decision of the X®E® writ pet.tion no. 3402 of 82

ped ing before the Supreme Court on the subject.

3 In respect of candidates, if any , vhose
atmission te the examinaticn was provisicaal their
result s are subject to the final decision regarding

their eligibility for taking the examinaticn.

4. The pases of the candidates against the

Roll Nos. concerned have been shown , as furnished by
the circles etc. if, however, any mistaxe in the
nanes of the candidates are noticed , the sane

nay please be corrected and tne correcticas intinated



- 3 -
to this oifice also.
36. A.S.Gonray
Asstt. Direcicr General (DE I1)
No. II Endst. H.. Recrtt /130/UDC/SBCO /82 dated
at L%, the 9.3.83

copyafong with the application of the candidature
forwarded to STA Sec. G.C. Lucknow for further
necessary acticn para 2 or D.G. Slettor will have

to be meationed in the appointment order of each

candidates.
Sd. Jllegible
for Postmaster General
Lucknow
TIue copy
Uttar Pradesh Circle
1.0P 1967 Bhagat Singh

I NN RN RN RN NN/

68.UP 1967 Radha Kishan Pandey
1951 Devendra Pd. 3harma
UPD 62 Chandra Bhal Tiwari

151 UPD 72 Dalip Singh Rana (ST)
Su Illegible
for P.f.G.U.P.

T rue copy

il

Ad
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In the Central Adninistrative Tribunal

Additicnal Bench Allahabad

Annexure V
in

Registration No. of 1988

between
Shri ¢.B.Tiwari cos petitimer
and
Unioca of India and others ... Respondents

To
The Post Master General,
U.P. Circle , Lucknow 226001
Through — Proper Channel

Sub Promoticn as UDC ian SBCO

Respected Sir,

I beg to state as under:

1. "That I was placed under suspeasio.. vide

A.0. letter Nu. ICO -SB/PF/CB Tiwari/82 dated

18-9.82 , as criminal proceedings was contempla ted

against ne.

2e That vide juagement, dated 12.6.86 in

case no. 978/86, I have been honourably acquitted

Pcmstnn o\ Ve usany,
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by the learn:G Munsif Wagistrate, T.ower Criminal

Court, Barabanki.

B That, as I have been honourably acquitted
by the court of law, Oy suspension has been
revoked by the a.0. BCO , vide his nemc no.
1¢0 SB/PF/CB Tiwari /82 , dated 8.11.86 and posted

in Gonda HO, SBCC, as T..D.C.

4, That in compliance o. the said order, I

have joiied tne gonda HOy as L.D.Ce.

5e That ogx@ I had ap eared in UDC, Txanination
on June 27, 1:82 and was declared passed and
qualified vide Meno No. Rectt/420/UDC/SBCO/82

dated 9.3.83, but could not be promoted due to

suspensioile.

6. That my Roll No. in the said examinatim
was UPD-62 and was dcclared successful at Si. 68

inthe list of successful candidates.

7. That since I have been henourably aca itted

by the Court of law and posted as LDC Goada HO, I nay

Clusonedie WO R Weeons
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kindly be posted as gDC in promotion, as I had

al ready passed the UDC exanination held in year

1982.

With the above, it is respectfully prayed

tnat I ngy mindiy be pronoted and posted as

UDC, instead as L.D.Co

Thanking you,

Ycurs faithfully,
Sie C.B JTiwari

LeDeCey SBCO, gonda HO Gonda

Dated 17 .11 .86

Place Gonda.

TIue copy

—_

st Bl Wessan:
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In the Central Administrative Tribunal

Additional Bench Allanabad

Annexure VI

in
Hegistration No. of 1988
between
Shri C.B.Tiwari cee petiticner
and
Union of India and others ... Respondents

Te
The Post Master Generdl,
U.P. Circle,
Lucknow.
Through The A.0. ( A.C.0.) 3.13. Lucknow.

Ref. My representation dated 17.11. 86

Regpected sir,

Yhile inviting your kind atteation to
ny representatiosa dated 17.11.86 regarding my
promotion in U.D.C. I beg to rem est to kindly
issue expeditious orders and oblige. Thanks.

Yours faithfully,
3d. C.B.Tiwari,
L.D.C. (S.B.C.0.)
Gonda H.0.

Dated 15.12.86

True ijzy
@u Lm’
e

Clasendsin \BRAe DRI
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Before the Central A@ninistrative Tribunal
Adéditional Bench Allahabad

Anexure Wo. VII
in

Registration No. of 1988

between
Shri C.B.Tiwari N petitimer
Versus
Unici of India and others ... Respondents

To
The Post Master General
U.P. Circlie
Luck:aow.

Through Proper Channel

Subjecf Request for clearance of provisional
caadidature ia J.A.0. (Part I) Fxaninatia

field ia N.v. 87

Respected sir,

Most respectfully /humbly I beg to
reqaest that I have appeared in above ne.tioned
exaninaticn with &ffxxx Roll No. U.P. 567 (Bov)

in Nov. 87.

Therefore, I reaqaest your honour to

QAA O “&Shkwo&ﬁ €4 0w
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kin@ly finalise ny provisiosial candidature

so that ny result may be announced.

I shall be extremely oblige for this
act of kiaidness.

Thanks.

Yours faithfully,

8d. C.B.Tiwari
LCD.CQS .B.CCOO

Gmda H.P .O.
Dated 4.2.88
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C D[ ) IN THE HON'BLE CENTRAL ADMINLSTRATIVE TRIBUNAL
'—]Q—;P . BECT ol ADDITIONAL BENCH AT ALLAHABAD
]} }751M/“r35" b ZQ ~000-
. 5P P
»R(T ON BEHALF OF
o ~ RESPONDENTS
( |
IN
Po e O Cotce REGISTRATION 0.A.NO.236/88.
L7 tﬁfwc@
~ 0.B.Tiwari eess Petitioner
o '5313’ 0 |
'Z{L Versus
{ : Union of India & others «++s Respondents

Affidavit of Sri A . W .
Acpnwal aged about ko
years, son of Shw S ™
!\Booswcx& ) poasted as

Acc owXs - 0§ton VO C SR)
Lvekmnows (Deponent)

‘ I, the deponent named above, do hereby
/ solemnly affirm and state on oath as under :
THAT the deponent 1s posted as

pec o~ Othoev §eoc($R) am as such
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is fully acquainted with the facts of case
deposed to below.

2. THAT before giving parawise reply

following facgs are being asserted in order to
facilitate this Hor'ble Tribunal in administering

Justics.

3. THAT while the petitioner was working
as Lower Divisional Clerk (hereinafter referred
as LeD.C.) in the S.B.C.0. Barabanki, he
committed certain fradulent act from his own

post office saving bank 4/c No.348854 and three
other saving bank accounts and opened in the
name of bank depositors and in this way the
department suffered a great loss amounting to

ise 12, 840/~

4. THAT in view of the aforesaid
involvement the petitioner was put under
suspension on 18.9.1982 and a corimlnal case was
also instituted against him, which was numbered

as 978/86 .

5. THAT during the course of investiga-

tion certain original documents/records were
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collected by the police authorities from the
department but either the same were not produced
by the police authorities and it appears that the
case was not properly defended on behalf of the

State. However solely on the technical ground

i.e. in ahsence of the proper evidence the petitioner

was acquitted by means of judgment dated 12.6.1986
by the Mynsif Magistrate, Barabanki. The perusal
of the judgment, Annexure I to this petition,
would go to show that it was observed that the
prosecution has failed to prove his case beyond

doubt.

6. THAT in view of the judgment of the
Munsif Magistrate, Barabanki, the decision was
taken to initiate disciplinary prodesdings against
the petitioner under the provisions of C.C.S5.(CCA)
Rule 1965. It is further submitted that on ‘
21.9.,1986 a letter was written by the Supdt. of
Post Offices, Barabanki, which wag addressed to
Account Officer{cozs.B. L,cknow, i.e. respondent
no. 3 alongwith the copy of the judgment.
Immediately after the receipt of the said
communication, the matter was again scrutinised
after consaltation of the Supdt. of Post Offices,
Barabanki and on 10.12.1986 a letter was written
to him regarding the records so that the
disciplinary proceedings may be initiated against
the petitioner. Xn A photostat copy of the

aforesaid letter dated 1l0.12.1986 is being annexed



with this counter affidavit and is marked as
Annex,No .I ANNEXURE NO oIo

After receipt of the said cormumication
on &nke® 12.12.1986 the Supdt. of Post Offices

informed the respondent no. 3 that gx as soon as
these documents are received from the court, the

] same shall be supplied. On 9.6.1987 the

k« respondent no. 3 has written & letter to the
Director Postal Services, Lucknow, in which it
has been narrated that for want of the relevant
records, the departmental proceedings eoulc not
be initiated. Though it was under contemplation.
A photostat copy of the said commumication dated
9.1.1987 is being annexed with this counter

Annex.No.IL affidavit and is marked as ANNGXUz& NO. IT.

, On 27.3.1987 another communication was made
7( by the Director, Ppostal Services to the
respondent no. 2 in which it was specifically
stated that the departmental proceeding were
under contemplation and as such no promotion
can be made to the petitioner. In that letter

it was also stated that the records were not

recleved. A photostat copy of the letter dated
27.3.1987 is being annexed with this counter
Annex.No.III affiqavit and is marked as ANNEXURE NOLITI.

’/////// Te THAT since the police authorities

didn't return those documents after the finalisation
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of the aforesaid case to the.respondents,'the
proper action could not be téken at the esrliest
and as late as on 12.2.1989 the Supdt. of Police,
Barabanki, issued a letter in which it was informed
to the respondents that the documents which were
submitted by the respondents to the police
authorities were not returned. Photocopies of

the certain documents weepe verified by the policé&
Inspector as a true copy and it has been suggested
that on the basis of these photocopies, the

action may be taken. A photocopy of the aforesaid
reply dated 12.9.1989 is being annexed with this
counter affidavit and is marked as ANNEXURE NO.IV.

8. THAT the respondents had no alternative
photocopies of

- except to rely those/documents and on the basis

of those records a chargesheet,under rule 16

of C.C.S.(CCA)Rule 1965,was issued on 19.2.1990.
A photostat copy of the said chargesheet dated
19.2.1900 1s béing annexed with this counter and
is being marked as ANNEXURE NO. V.

9. THAT it is also pertinent to mention
here that regarding the fraud pdayed in his own
amount on the basis of the written statement of
the petitioner, stating therein that he deposited
the 1osé, another chargesheet was issued on the

same day i.e. 19.2.1990, under the rule 16 of
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of C.C.S(CCA) Rule 1965. A photostat copy of
ﬁhe same is also beling annexed with this counter

affidavit and is marked as ANNEXURE NO.VI.

10. THAT in view of the pendency of the
departmental proceedings, the petitioner could
not be considered for the promotion for the post
of Upjer Division Clerk, SBCO, and the same was
communicated by the respondent no. 2. A photo-
stat copy of the aforesaid communication dated
6.5.1987 1is belng annexed with this counter
affida&it and is being narked as ANNEXURE NOLVII.

11. THAT it is also pertinent to mention
here that during the pendency éﬁ—tha—GGGPORSiGﬂQ
an examination of the U.D.C., SBCO cadre from
the outside was conducted on 27.6.1982 and the
petitioner and selected Wo be posted as U.D.C.
vide letter dated 16.12.1982, but in fact xk

he could not be given promotion due to the

court case. It is made clear that when the
petitioner passed the aforesaid examination

of the U.D.C. he was nnder suspension and as such
he could not be given promotion and thereafter
after the decision in the criminal case, the
respondents took a decision to initiate a
disciplinary proceeding against the petitiomer
under the provisions ofC.C.S(CCA) Rul3 1265

and as such in view of the contemplation of the
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disciplinary proceedings, the petitioner could

not be given promotion. It is also made clear
that in the said examination of U.D.C. the
petitioner appeared as an outside candidate and
not as a departmental candidate. The result was
to be declared from Director General, P&T Services,
New Delhi, a nd the said fact i.e. involvement of
R the petitioner in the criminal case could not be
brought in the knowledge of the Director General
and as such the result was declared and of course
the action on the result could not be takenby the
department, in view of the involvement of the
petitiéner in the criminal case as he was
suspended and thereafter he was deprived of the
promotion, in view of the fact that the discip-
linary proceeding was.undér contemplation and

now the chargesheet has been served upon the

e .
‘b;;féffyf\\\ petitioner. In the subsequent examimation of
& <&
ar, AN \]
é§?/' ??%? \{iﬁ the Jr. Accounts Officer, the petitioner was
p’!" L.

again provisionally permitted to appear in the
said examination in 1987, but his result has
been kept withheld in view of the factum of

contemplation of the disciplinary proceedings.

W 12, THAT it is also made clear that the
///////// petitioner has approached to this H'n'ble :iribunal
at such belated stage andxasxpnoixihpxpEiXifanax

the petition is badly time bared and is liable

to be rejected as no convincing grounds have
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been narrated in the accompanying application
of the petition purported to have been moved

under section 21 of sub-blause 3 of C.A.T.Act. 1885,

13. THAT the contents of paragraphs nos.

l and 2 of the writ petitiom needs no comment.

14. THAT in reply to the contents of
paragraph no. 3 of the writ petition it is

submitted that, as stated above, the disciplinary
proceeding was under contemplation against the
petitioner and as the decision wag taken immediately
after the acquittal from the criminal case on
18.6.1986 and as such he was not given promotion

on the post of UsD.C. As regards the permission

to appear in the Jr. Accounts Officei}éiamination

of 1989, the said}permission was given provisionally
and Xz his result has been withheld. However

xkmem as soon as the disciplinary proceeding shall
be finalised and in case he is exonerated, the

resﬁlt shall be declared.

156. THAT +the contents of paragraph no.

4 of the wiit petition needs no comment.

16. THAT the contents of paragraph no. 5



of the writ petitlon are not correct and as such
are denied. The petition is badly time bared and
is liable to be rejected. It is admitted case

of the parties that the result of the U.D.C. was
declared on 16.12.1982 and in case he was not
given the benefit of the said examination, the
petitioner ought mto have agitated the matter
immediately shereafter. Since the petitioner
has approached this Hon'ble Tribunal at such oz

a belated stage, therefore in view of the circums-
tances menticned above, the petition is not
liable to be maintainable. However the oriminal
case was also decided on 12.6.1986 even at that
stage also the petitioner, except making certain
representations or making prayer to revoke the
suspension order, don't sought the relief whiéh
he has sought in the present application.

17. THAT in reply to the contents of
paragraphs nos.é.(l), 6.(II), 6.(III), 6.(IV),
6.(V), 6.(VI), 6.(VII), 6.(VIII), 6.(IX), 6.(X),
6.(XT), 8.(XII), 6.(XIII), 6.(XIV), 6.(XV), 6.(XVI),
6.(XVII), 6.(XVIII), and 6.(XIX) of the writ
petition it is submitted that a detail reply has
already been furnished in the foregoing paragraphs

hence need not to be repeated here again.

18, THAT in reply to the contents of
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paragraph no. 7 of the writ petition it is submitted
that the petitioner vas reinstated as L.D.C. vide
letter dated 8.11.1986. The representation of

the petitioner dated 17.11.1986 was considered

in the light of the judgment of Munsif Magistrate
Barabanki and it was decided to take disciplinary
action against the petitioner on the departmental
lapses on his part. ‘Therefore his promotion to
U.D.C. cadre was not considered pending the
finalisation of the disciplinary action against him.

It is further submitted that &l durimg
the peetings of the petitioner with the Post Master
General, the petitioner was informed the facts of

his case, as stated above.

19. THAT the contents of paragraph no. 8

of the writ petition needs no comment.

20. THAT in reply to the contents of para
no. 9 of the writ petition it is submitted that in
view of the facts and circumstances stated above,
the petitioner is not entitled for any relief as
prayed for in the paragraph under reply.

21. THAT the contents of paragraphs nos.
10, 11 and 12 of the writ petition needs no comment.
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I, the deponent named above, do hereby
solemnly affirm on oath and verify that the contents
of paragraphs nos. / 22el] -3

of this affidavit

are based on my personal knowledge and those of
paragraphs nos. 4{@ é$/ —_—
of this affidavit

are bagsed on perusal of records of this case and

those of paragraphs nos.

of this

affidavit are based on legal advice received in
this cage which are bellieved to be true and no
part of this affidavit is false and nothing

material has been comcealed.

SO0 HELP ME GOD.
/

Deponent .

I, D.S.Chaubey, Clerk to Sri K.C.Sinah,
Advocate, High Court, Allahabad, do hereby declare
that the person making this affidavit and alleging
himself to be the deponent is known to me fron
the perusal of records of this case which have been
produced by him and I believe that he is the same

PEYTSON.
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Solemnly affirmed before me om this ﬁi:

day of _PUOVCAN - 1990 at_ (0. Amam/per at Allahabad
by the deponent who has been identified by the

aforesaid Clerk.

I have satisfied myself by examining

that the deponent has understood the contents of

paragraphs of this affidavit which have been read-

over and explained to him.

Deponent.

OATH COMMISSIONER.
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NEPART AENT OF POSTS \

S FROM: = : : TO, . ~
2 e ' Accounts Officer - -+ . Director Postal Services
e ' 1CO(SB)Lucknow=T Lucknow Region,lucknow=7
ND11G0-SB/PF/CBTauard/BT by, Dntadyd =1-1907
’ Subt e .« Premotion in U.D.C. cadré-”Case of
’ ' - .+ Shgi C.B.Tewaxd LDC SBCO Ganda.. ..
. Rofie P.M.G,U.P,Circla,Lucknow lottexr NO#5TA/1215-

Kindly find onclased hoerewith a ropra-
sentation.ef above noted officinl addreassed to Tho
Pastmastar Ganeral U.P.Circle,Lucknow an dnsired

[rles by C.0f ~ida letter NO:Cited sbova dated:5.1.87.
' thet cnse of 5hri C.B.Tewnri should B8 submitted

- to this offico through D.P.S. Lucknew. Brief histery
] j\\ . of ‘tho caese is ae undert= Ly |
' (1) : Shri C.B.Tawari waq_placmdvuhdsf sugpension

' vide thias effice letter NO:1CO-5B/PF/82/C.H.Towari
., dated 18.9.82 for alleged fraud case sgesinst him. He
, was aquittod by the court on 12.6.86 as such Shri
Joweri waa roinatated vide This office memo NO:1C0-5B/
* PF/C.B.Towari/B2 dated 0.11.86 and posted as L.D.C.
- SBCO Gonda. '

o (id) The SPoe Barabanki has been asked for supply- -
ing tho relsvant documents for initigtien of Departmental
procoedings against Shri C.D.Tewari the then LDC SBCO

. Bafebanki vide this office letter ND:1CQ-SD/P/B2 dated
-20,8,.86 & 10.,12.66. The SPes Barmbanki has replied vide
hia NO:F/5D«%/82-83 dated 12.,12.86 that relevant docu-

ments aro awaited from the court,the ssme will be supp-
lied’ whon roceived from the court. N :

° (441) ‘In tho nbovo circumntancee the dimciplin.ny
o prococdingo ‘ngoinnt Shri C.D.Towari 4o sentemplmated and
: could not bo initiated for want of relevant records.

'Dvo_‘AQ abevo, 4
S -~
- ' ' Aspeuntn Officer
v o o ‘ ICO(SB)Lucknow.
' , ' Copy‘tm'P.M.G.U.P.Cifcle.LUcknaw W/R letier
/ ~NO:5TA/1215-PS/%0 dated 5.1.87 '

T S
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g . Govermment of India
o . Department of Posts.

0/0 The supdte’ of Pest Offices iiardod Dns Hardoi=241001

- L ' . MwwNoBubQngjﬂﬂmoiﬁ
| ' | pated at Hardoi, th 1922 4.

- shri ..C..&.ﬂ@.a\’)..t»bc...séCO..:Kafv\o 0...Hovz!...)
is hereby informed thet it is proposed to tzke action a ainst him
_yndar leeoﬁé o¢ 63$Q€CA) Rulea, 99658, A statement of imputation of
-misconduct or misbehaviour on which action ig proposed to botaken

as mentioned ebove is encloqed., . '

2'- shed ...,...aR.'I;l.U»ZQ'\' ooo-;tcuaan}-.a¢ao..o....ao.-o...o-p
3; hebeby given an ppportunity to make suqﬁ representation as he
' may wish to make against the proposale ' o : ' '
34 If shri ,...C.J?....IQLDUMVn................................
fails to eubmit hia repreaontaticn within 10 daya of the receipt of
. thIé memornndum 1t will be p:eaumed ‘that he has no represcntntion .
to make end oxder will be liable tq be paaned aguinat Bhrich Jiwaen
"...........e........o...-.......ex-parte.
4 Tho raceipt of this mwmqrnhdum ahouxd be acknowledged by .
Shrlﬂ.glf%fﬁ;&&kwqm.,....,,5?.¢,,..o

"

[

: o - )

°o o L . T Supdt:‘ogJLost offieces
: . ‘ e Hardoi Dn. Harddi-241001

‘Shri oocooB.o.cMMn.ooou(
o S ‘g“;*fwg(iT$3m ' ooo¢§1}o‘ anato“l‘i\’o\'\‘)g/o(tog
\.l_)\ -" i{,/y':.ﬁ.'ﬂ'.*l rw‘l}’}r.“"»- ‘...."’Q'.hawdCd.)‘.‘
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Statement of imoutation of oloeon et or mipbohoavionr o Linodc
iy . N =Y 1 N > ., PR 3 .
Shri €0 Teward LOC S0C0 Garcidla{serdol)e ~

see
Shird CelleTawurd while wirking an 1LDC riarakankd HO donlneg
the perlou Exon 10el2e7Y to 26,82 emmmltted o grave mlec nenaet
in as much that he opencd 56 account Noe3486854 on l.le%2 in hilo
own name with the initial dewwsit of Be100/«(fe one hunlrod
only) Subsoacuently ha mada tha f@llowing.tranSaqthng in Iv.

Data dapesit - ’ withdrawal '
10182 160/ - ‘
2241082 - ‘ 90/
36,1092 50/ - '
692082 150/-‘ -
Helalld - ’ 550,/
1062082 . - ' 50/‘ *
. 1302402 b . 60/-'
1562602 - ' ' 40 o
104982 .100/-- o -

[

Accordding to sndd transactions there was balence of #e)10/-
(73 Onoe hondred ond ten only) after transacktiloen on l.4.U2 4
aven then the seid shri C8 Teward made the withdrawals orx
e 700 /e, 100/ i) Foo3U0 /e ) TedoB2, 804002 and 1264682 roy  Co

tively within the shert perdod of one waak and howevor oy o

to got allow all the three sald withdrawals 0s F561100/ /= (f5eonn
theousand end one hundred only) fraudulentlye. Subsecguontly

the nald shri CeleTenarl howovar explaldning Chat he coamisy oo
Bald thiee withugawals of 1100/« (1, Gne thouoand onn b
ouly) to mect the modical expenses ir connection with Lo~ o
ol fracture in th: hand of hls rrothoreinelaw ( ) -

subnegquently tho aum of PMe900/=420650 wan creddiand by Ll v o
ACGo67 ° rucolpt no«sdhH.3107 datnd 0202 at bBavabankd e o
Wo200/=(Ro Two hundrer only) ¢ %,20e00 (etwanty only) wis oroe
dited by him vide Buardbanki AQE.HT7 noe9 dated B.9.02. Hoe aloe
manag @ to trun cut make it disappear the page of ndox ur 10
tar , ledy x cdrde, 5Had and voucherse '

The sald shri CB Teward fall-d te maintain alosolutely
integrity® and alse acted in & manner unheeosmuing of a Govie
sexvant violating the provisisns contalned in rule 3(1} (i)
and (11i)° of ces(Conduct) Rulas, 1964, SR :
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0¢0 The Supdts. © of Pest Offlces Haxdoi Dne Hardoi-?41001

Memo No.® Bk P..[.,B;.L.J.’*.)?:“./.i
- | bated at Hardoi, the [T:3.74..
1- _shri ..C..B.I{WQTI.!.D.C....R.C...‘.‘.Y\AA.... Hewcd o).
is hereby informed that it is proposed to tgke action égginst him
wnder Rule.16 of c2g{cCa) Rules, 4966, A statement of imputation of
misconduct or misbehaviour on which action is proposed to betaken
as mentioned‘above is enclosed. .

2L shri ...Q..B...DJ&CW‘.....................'........-.........~
1s hebeby given an opportunity to make such representation as he
may wish to make against the proposale. ' S

3-  If shril QQQQGBQQQI%}"?-Q/OV\oooo.o.ooooooooooco'oooco.o’o.dooio.¢o
faills to submit hj.s representation within 10 days of the recéipt of
€his memorandum it will be presamed that he has no reprosentation

to make end order will be liahle to be passged against Shri i.]ﬂa AAN
................,...,,.,........ex-—parte.

4~ The receipt, of this memorandum should be acknowledged by
Shrioooq‘q_.‘-cou‘q’x'coqo,o,ioo.oo’onooo
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Statmuent of imputotion rvf miwumvincb or mighebhoaviour o aannh
tnrl O Tow.rd LoC SBCO Sandila HO (I!‘arc’a‘.oi)

-

shri Cp J."’Wul’"j- "l—wj functioning as LDLC b!‘aCO Rarabank i,
1541279 £0O 2049402 munaped to get O.one ) a Falk: 81 .\/\, T4
3490:0 at farabankl  with initla. deposit of Fse L0/ m (y Lun ssl»)
wﬂa'mquqntly the detosit of fe50/= (eillty mnly) ancl e Ll f-
(faeone hunar . d only) toggplace on 170782 and 665062 xun w.ulv
-Ye jic hwwover soeing the LK in 5BCO parabanki mabag.. Lo .E‘-,.f:. -
-ge balanea in the saiid ocgeunt with malefilce  fntenli o in
levger ‘LWc’Y,{)oL prapared the applleatlong for niL n'r wyale
anmd Adentlilad tha Licutimm claponitor anu got o L $00
~ing withdrawals from sald acowtnte

bate withdraval .
127682 ¢ C1800,00
Gelall2 edQ.JU.UU
16.53.82 2300400
Hilele 812 . 250/ = . A
° . ' Uowp S o’ S0 e 400 00 B g SV OO L .
Totals , P20 fen o
- 3
o thus , by daontiidng Lho ‘in-ct,it,.ia;.-ms Arycesitor a. b Shed

oo Pawarcd on’tho cataes wontloneo aoove gob allowea Lhe paynont
0F 1547200/« {ise Loven Chous arid Luf hundrad only) and "u‘;n;:;-: miospdy
o eodldd et saoee cavaalabhle the said 4 K o onitore '

by Qni alo v1 acus ebhn affioresald shel O Tewerdl 5o ltoa-
und Lo have £ afl. @ to maintain a-colnte inte ity and dovotlh on

» Lo duty and hmm c;c:t.mi il o meontir uvobecomning G o Govie

servent vielating the trovisions of role 3(1) (1) (1) ond (1il)
of CCs (Conduct) Rules, 1964 : a
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The Postmister-General
 UsPiiCirclo ncknow -

'l'ho Pirso=tor Ebvst.al kar\riueu

~ lucknow . -
,xc:oi;s'mvzx,s-:—#c/w, :  Dated at Zmdqu“the 6 ﬁsm
Subts Promotfon as UDC 4n 8!300 c&ue of Bhri CLBnRToward
< . ' ' | 3BCU =i Gor:f-‘imh
Pafiom . Youx:‘ lottor 'litg“%?watgﬂhé/a'l/z &atad 2713587,
’ '  The %mfﬁiﬂiﬁal can not be promoted without
X"’ ' om .finaliaatien of‘i deparhneﬁtal preégeéings{sme' official

may bo informad accordingly tiNecessary action may be taken
- to z:mg;nn mpodi’m departmental pmmﬂiwn{x

’,
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/Gopy to AO XCO an
xmcknow for infomatiem ,
iL,a,..”
VForPostmasterhGeneral up




IN THE HON'BLE C&NTRAL ADMINISTRATIVE TRIBURAL
ADDITI HAL BENCH AT AL:AHABAD

w000
OBJECTIONS
IN
Misc. Application No. of 1088
ON BEHALF OF
Union of India & others «e+ Applicants/
Respondents
IN
REGISTRATION 0,A.NO,286/88.
C.B.Tiwari eeeee Petitiiner
Versus
Union of India & others esess Regpondents

To,

The Hon'ble Vice Chaimman and his

other comapnion Members of the aforesaid Tribunal.

The humble application of the abovenamed

respondents :0ST RASPICTFULLY WHOETH as under :i-

o

1. THAT the contents of paragraph no. 1
of the application needs no cﬂtffnt.
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2. TH.T the contents of paragraph no.

2 of the application are matter of record and

as such needs no comment. It is further submitted
that the judgement of the criminal case would go
to show that he hag not been honourably acquitted

in the sald criminal case.

3. THAT in reply to the contents of
paragraphs nos. 3 and 4 of the application it

is submitted that it is a well settled law that
by making repeated representations or approaching
to the higher authorities for the redress, no
one c¢an enlarge the period of limitation. In
fact the petitionax is badly time bared and the
cauge of action has arises beforethe petitioner
atleast ian ¥ June 1986 and he should have
agitated the matter at that time. |

4. TH.T the contents of paragraph

no. & of the application are not correct. The
supplementary examination dated 10.1.1988, which
has been referred in paragraph under reply, has
got no relevance with the present case. However

the petitioner was allowed to appear in the exam.

of 1987 of Jr. Accounts Officer, Pt.I, provisionally

and after finalisation of the disciplinary
proceadings, the action shall be taken accordingly,

‘g
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S THAT in reply to the contents of
paragraph no. 6 of the application it is submitted
that in the present application the petitioner
hag failed to maimkainxkhm make out any case or
show any oconvincing ground for not agitating the
2 matter earlisr except the narration of the facts
which are also not true and as such the petition

is lisble to be rejected.

It is, therefore, most respectfully
prayed that this Hon'ble Tribunal may graciously
be pleased to kindly reject the petition, in view
. of the facts and oircumstances stated above, other
wise the respopdents shall suffer a grave irreparable

loss, in the interest of justice.

( K.C.SINHA )
ADDL. STANDING COUNSEL
CENTRAL GOVT.
COUNSEL FOR THE RESPONDENTS.

Dt: . 1990.
Allahabagd.
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IN THE HON'BLE CENTRAL ADMINISTRATIVE TIRUBNAL
ADDITIONAL BENCH AT ALLAHABAD

w000

SUPPLEMENTARY COUNTER AFFIDAVIT
ON BZHALF OF THE
RESPONDENTS
IN

REGISTRATION 0.,A.N0,236/883.

——

COB oTiwari ees e
Versus

Union of India & others coes

Affidavit of
ﬁqaaxo:adL

A%;’ns el

Petitiiner

Respondents.

Sri ﬁ\.bﬁ.

aged about ke

years, som of St S.™.

posted as

Acccunks Often 1 .C.C.(s8)

\— \lk‘.k-’.\cw

(Deponent)

I, the deponent named above, do hereby

solemnly affirm and state on oath as

under ie

1. THAT THE deponent is posted as

and as such



=

is fully gcquainted with the facts of case deposed

to below.

2. THAT the contents of paragraph no. 1

of the application needs no comment.

3. that the contents of paragraph no. 2
of the application are matter of record and as such
needs no comment. It is further submitted that

the judgment of the criminal case would go to

show that the petitionmer has not been honourably

acquitted in the said criminal case.

4. THAT in reply to the &ontents of
paragraphs nos. 3 and 4 of the application it

1s submitted that it is a well settled law that
by making repeated representations or approaciaing

to the higher authorities for the redress, no

.one can enlarge the period of limitation. In

fact the petition is badly time bared and the
cause of action has arisen before the petitioner
atleast in June 1986 and he should have agitated
the matter at that time.

Se THAT the contents of paragraph no.

6 of the application are not correct. The
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supplementary examination 10.1.1988, which has

been referred in paragraph under reply, has got

no relevance with the present case. However

the petitioner was allowed to apvear in the Exam.

of 1987 of Jr. Accounts Officer, Pt.I, provisionally
and after finalisation of the disciplinary
proceedings, the action shall he taken accordingly.

6. THAT in reply to the contents of
paragraph no. 6 of the application it is submitted
that in the present application the petitioner
has failed to make out any case or show any
convincing ground for not agitating the matter
earlier except the narration of facts which

are also not kmx true and as such the petition

is liable to bhe rejected.

I, the deponent, named above, do hereby
solemnly affirm and state on oath and verify that
the contents of paragraphs nos.
of this affidavit are based on my personal
knowledge and those of paragraphs nos.
of this affidavit are baszd on perusal of case

and those of paragraphs nos. of this

 affidavit are based on legal advice receivsed in

this case which are believed to be true and no
part of this affidavit is false and nothing

material has been concealed.
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SO HELP ME GOD. @"U—p
! /

Deponent .

I, D.S.Bhaubey, Clerk to Sri K.C.Sinah,
Advocate, High Court, Allahabad, do hereby declare
that the person making this affidavit and alleging

himself to be the deponent is knwon to he.

O,

Clexrk.

golemnly affirmed before mem on this S
day of _Mmchigag at  I1-2e am/pm at Allahabad

by the deponent who has been identified by the

aforesaid clexk.

I have satisfied myself by examining
that the deponent has understood the contents of
paragraphs> of this affidavit wanich have besn read-

over and explained to hinm.

OATH COMMISSIONER.

Deponent.




IN THE CENTRAL ADTINISTRATIVE TRIB"NAL: ADTL

BENZHs ALLATADAD

Rejcincer Afficavit
In
¥ g

Registratiown o, 286 of 1988,

4

Zri C,B,Tewari .. .. Petitioner,

"nion of India X

others, ., ..Cpp.parties,

}r\ 3 4 3 ~t ™ 3
v . RS Q<;y4,/ Affigavit c¢f Sri c.B3,Tewari,
> _ \ . p
' ' X ngﬁf ased atar t 31 years son of sri

Tilak Naorain Tewvari, at present
postec =s Lower Division Zlerk,

dead Post Cffice, Sandils, ardci,

o S (Ceponent),
¢ S »
- fl 2
(€ I 3 I, the deponent atove names do hereby
\ ':;:\ ‘fgb'_;‘ﬁ 1,& .,
\\bg %’// solemnly affirm an¢ state on oath as unéer:
'\ . .i »
N ‘l‘ I.uuh.t’"/

1, Thet, the deponent is the petitioner in

the aforesaid petition, ané as such he is
i acquainted with full fa>tsof the case depcs ed

to below:

Cilen




s2:
2, That, I have gone tarough the counter
affid~vit filed by Shri AK, Agarwsal, and have
fully understcod the contents thereof, "y para-

wise reply is as under:

5. That, the contents of parasgraphs ne, a 1 and

2 of the counter affidavit need no reply,
4, That, the averments made in para 3 of the
counter affidavit are incorrect and enphaticzally
denied, It is submaitted that the charges
levelled against the petitioner have been
struck=off by the criminal court by ifts judfgment
dt, 12,6,1786 as the ovposite parties have

failed to produce the orizinsl record on “he
basis of which the slleged allegations have been
levelled ai2inct the petitioner, As =wrch it is
wron., to say thiat the petitibner comiitted

any fraud,

D. Th-t, in reply to the content: of para &
0o the counter affidavit it is submitted that
the petitioner vwas suspended on 18,1,1982 but
in the criainal cose, the petitioner was

nououravly acguitted, 4s sucn he was reinst-ted
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by order ¢t,8,11,1986 and the suspension order

was revoked.

6, That, in reply tc the contents of paragrsph
no, 5 of the cocunter affidagit, it is submitted
that if the opposite perties haé any grivences
ageinst order and judgment dt.12,6,1986, passed
by the lower crininal court, acquitting the
petitioner from the charges, they would have
taken further recourse to law in any competent
court, .ut they did not do sc even after the
lapse of consicderavle time, The candida*ure of
the petitioner has nct besn considered illegally
and the petitioner has not been given promotion
to the post of upper divisionclerk arbitrarily,
Averments made contrary in para uynder reply are
eaphatici 1y deniecd, However, a further reﬁly
shall be . iven at the time of hesring of the

petition,

7. That, the averments made in para © of the
counter affidavit, are the matter of record,
However, it is subaitted that by letter gk,
No,ZCSB/PF/BT/E€7 at,4,7.89 ism ed by the

Accounte Cfficer, the alleged proceedings agsainst

A zi\\mm
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the petition:sr had been dropped.As such the
action of the opposite parties with regard to
issue of chargesheet etc, on the sane charges

is complately illegal and without jurisdiction,

A true cecpy of oréer dt,4,9.1983, has already
Bgen annexed in supplemnentary rejoindder
affidavit as Annexure~SiA-I, It is i further
subnitted tmt after the suscension order revoked,
the p.titioner was reinsts-ted on the pest of
lower division clerk and the petitioner is working
to the entire satisfaction of his superior
officers after his reinstatement, After the
reinstatment of the petitioner the DAR enguiry
was dropped an¢ as such there is no question of
withinoldi g the proadtion of the petiticner on
the post of Junior Zlerk. It may here be
mentioned thest the Annexures-I &% III, gaid to
nave been arnexed with the counter affidavit h-ee
not been annexed, anc as such the petitioner is

unable to say anything on the same,

8, Th=t, the averments made in p-ra 7 of

the counter affidavit are misleading, hence

deniecd, The alleged cocuments cannot lead to

- _
C b lewess
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to any DAR enguiry ag-inst the petitioner,
neither there are record on which any relisnce

can be placed. The opposite parties have no

jurisdiction to proceed with the DAR enguiry

on the basis of chargesheet, ané the chargeshe et
frsmed on the basis of alleged documents cannot
be mace the basis for LAR enguiry against the
petitioner, However, it is subxzitted that the

‘ﬂ Annerures—IV and V nhave not been annexed with

witin the counter aifidsvit, and as such the

deponent is handicapped to say anything about

those documents,

J, Th-t, in the contents of para 9 of the
counter affidavit, only this much isadmitted

that the petitioner hss been served vith two
char.esheet on the sane day i,e. 13,2,90,The
rest ol the averments made contrary in para wr er
reply are emphaticlly cenied, It is snbmitted

th~t the petitioner hacd nev.r submitted sny

statemant sayin. thot he has deposited any

amount with the departiaent,

10, Th=t, in reply to contents of paras 10

of the ccunter affid~-vit, it is submitted that

CADI-qon’



:6:
L4 L]

whien the proceeding initiatec ag-inst the

petitioner vere dropped by letter dt,4.7,89,

as such the action of respondent in withholding
the candicature of the petition-r and not premoting

hin to the pozt of junior accounts clerk is illegsa!

arvitrary anc¢ ageinst the principles of v fair
=} A

play,

11, The%, inreply to the contents of para 11
f the counter =ffidevit it is submitted that

in view of the judrment ané order dt,12,6,13286
the petitionerw as reinststed on the post and
also the cireiplinary proceedings initiated
ciainst the petitioner have alre-dy been dropped
by letter ¢t,4,7.198J As suzh no stigma remsin
vit. the petitioner's service career., The sction
of respondents in not rrcrmoting to the petitioner
isillet2l, arbitrary and #thout Juriscdiction, and

averments made contrary in para umter reply are

eaphntic~lly denied,
12, Th-=t, the contentsof para 12 of the counter

2ffidavit are denied, It is submitted that the

petiticn ig +ithin tine,

oy ¢
Q—’ﬁ) M(_ww
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13, That, the contents of pesra 13 o

DA

the
counter affidevit neec no reply as they have
not refuted the contefits of para 1 and 2

of *the writ pctiticn,

14, That, in reply to contents of para 14

of the counter affig-.vit, it is submitted

that after bein; gcguitted in the criminsl
- case, the suspension ordsr dt,18,9,82 was
revoked by order 4dt,€,11,86 and the period¢ of
suspension from 21,1.1382 to 12,11,86 has been
treateé as the periocd on duty for =211 purposes
with full pay anc allowances admissible during
the pcriod an? slsc in pursusnce of letter
dated «,74,19€J, the petition-:r h=d been p=ic
all his arrrars inssauch as inasmuch as *the
departuacntal proceedin; initiated agesinst the
betitioner , after the acquittsl, hsve alsc been
cropped., As such the action of the cprosite

garties in not declarin;, the candid-*ure of

tne petitioner and is not consicerinz him for
promotion with effect from the date when his

juniors were¢ promoted, is arbitrary, and agsingt

By

the principles of nrtursl justice. The averments

made contrery in para under reply are eaph-+ica~

™
24 f’efféz)f/u;'
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11y denied znc in reply the content- of pars

3 of the ¥m petition are reaffirmed as correct,

15, Th=%, inm ®xepky Xm the contents of para 15
of the counter zffidavit need no resly as they
have not refuted the contentsof para 4 of the

petiticn,

10, Thet, in reply to the contents of para 16

of tne counter affidavit, it is submitted that

the petitioner appeared in the UDC examin-tion on

% 27.5,1982 2an¢ thereafter on 8,9,1382, the
petitioner was involved in the criminal case and
wzs suspelded on 1€,9,1982 an¢ during the suspeonsim

piriod of the petitioner the result of the
L5 Aia

JoC exanin~tion wac declared on 9,3,1983 in which

the petitioner was declared as successful. It is
furtincr subaitted that after the acquittal in the
aforesaic¢ crininal caze, the petitioner ves
reiactated on £€,11,1386 an? xirzme on 7,10, JE6 the
p-titioner mace representation tc Post laster Genecr:
U.F. Luciknow requestin. therein th-=%* the petitioner

T

be ;romoted as Tpgoer Zivisicn clirk oan the basgis
ol the afcresaid s:lectlon which vsg held on
27,6,1982, Thcrealter no orders vare passed in

the aforesalc reprecentstion of the petiticner, The

petition=r hac¢ sent several r=1inders o

nRl
T

+
1%

te ne

N TN\ g
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effect, As ruchi the petitioner h=zd nec 2ltenative
, Lut te take shelter of thig Hon'ble court

anéd filed this petitios on 8,3,13C8 vithin the
limitation 2z pr. -cribed u’/g. 21 of %hse

. 1 ' 1 .
Tritu.sl s Act,As such the allegztons made in

p]

para under roly are incorrect anddenied, Hovever,
a further reply snall be given a2t the tine of

hearin, of the petition,

u{v 17. Thasy, tho aviri:ic: made in pars &2 17
cf the counter affid-~vit , have alrr-acy been
re.liec¢ in greceecing pearagraphs of thig affic-vit
and ag zuci they =20e not repedted ag-=in, Ycwever,
. . = ~ f’.) I'4
in rezly the content: of para 6{(i) tc 6{(13)

of the petition are resffimned =5 ccrrect,

the petition.r an. teen reinst-ted =3 LIC vice
letter @t,8,11,1.€5 anl thercalter the petition-r

ard Jiled reprocent-~ticn on 17,11,13856 recrecting

. ‘ tna: thc petition r aay be preoncted on the po-nt
of ULZ, Hest of the avermen a~d¢ centrary
in pars under regly -re denilecd fer w-nt of

Kaovledge, <t 1 suvnmitted th-%t the petitioner

-y

CEY VPRI
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n~C aevelr Deen ceoaaunic-ted »~ny decicion’/orfer

tozel in r.ocyect of his reprosentation ¢atec

1Ztn tioveauar, 1286,

15, Th-L, the contents of p-ra 13 of
- the R ccunter 2I001ic¢avit aszed no rerly as

they a've not refutec the content: of psra 8 of

‘l,‘n‘
ZO. Tlﬁ Ly cne coatont- Of pﬁr‘--h 20 oF *he

counter afficsvit are denied and in renly
the conteant: of pars J c¢f the petition -re

reoffiried as correct,

Y, thae petitioner nes fi

-

ed

[

e . . .
coe woeltatlcer vitiain fime, »nd th-~%t he hss

been alvirced tihst the petiticn of the

5
€ P ) . - 5 1
T 959 petition.r as3 eaousn Jcrce and the sg-ne
s“"

iy lizcle te be glle ed, Cnp the aforec-id

nerraticuol facts 1t is uite evicdent thet ~
thac petitiona vas declored succesczful in +he

vyt

selection os "'22, and =2t racquittal by the ! ‘

ceurt, he 1o fully elijitl. for beins promcte

Loy

- - N
l"'r'y\

to Thoe pest ol "I2 2s no stizma remeins ith tho

; petitioaner,

t:f;gPNMf)




Tha%, the cecntente of pera rsph nes,

L ] k 2o Kf this

sfficdavit areture to the personal knowledge of
the degonzntg »nd those ol para resr-h nors.,

L — 70 the afficavit
~re wesed cn perusal of papers ¢a record, and
those of para.r pi nNos.”
~ — of the-efficdavit are

b-sed on legsl acvice vhich all the deponent

belicves tc be true, that nothing mnaterisl has beer

concesled in 1T, =nd no p

Y

rt of

)

this affidavit is
false =nd incorrect,
5C Halz B GCL,

1L~
L,AZ?%f?Qb@cmf

(Deponent)

1y, 2,:1,8ingh, clerk to Sri 3,P,
Sr.vegtava, Advccoate, Hiph ccurt,Allehabad,

do hercby declare thot the perscn making this
affidv it and alle_ ing nimself to be gtcve named
deponent 1ig xnown *tc me from the perusal of
pasers prcduced by him,

2lerk, qi\’hq

CAB\eeodtny
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v
(y}\f Soleanly ~ffirmed before me on tu¢sj2.xiay
£Y1270, at about .Q}.i/ﬁ//.m. by the deponent

-

wno i xnaxl *x idertified by the afores-~id

clers,

L heve gatisfied myszelf by exanining the

a4 cecoaent that he understands the contents of

this afficavi® vhich ne/e been read over and

explained by me to hix,

Cath Comnissioner,

& Tt bt
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AFFIDAVIT

72 ﬁf )
HIGH COURTW) )2)?»

ALLAHABAD

IN THE CEHTRAL ALAINISTRATIVE “RIBITNALADCLBENIH
ALIA HAB /D,
(0 .
/

Supplementary Rejoinder

&

Affigavit

In
Registration No, 286 of 1988

iy Sri S,B,Tevari,, .. Petitioner,
VS.
Union of India

s and otners, . Cop,parties,

Afficavit ofSri C.B,Tewari,
aged abcut 31 yepss son of

Sri Tilek Narain Tiwsri,

at present posted as

Lower Livisicn Clerk, Head post

Cfiice,Sandila,Digtt, Hardci,

(Deponent),

/( I, the deponent above mamed do hereby

solemnly affirm and $tate on oath as urgd ér:

1. Ths t, the deponentis the petitioner
in the aforesaid p:-tition and as such he is
acquainted with full facts of the case depe ed

to below:

2. That, the contents of paragraph no, 1 andg2

ol the supplenentary affidsvit need no r eply,

GOV



s 28
3, That, inr eply.tp peragraph no, 3 of the
supplementary counter affidavit (hereinafte

s
referred to as SCA) it is submitted that by
judgment dt,12,6,1986, the petitioner was

Honourably acquitted from the clarges levelled
against him and thereafter there was no grievnce:

agaim t thes aid judgment andorder pagssed by the

criminasl court, otherwise the opposite parties

would have proceeded further in the matter, but

they did not do so.As such the judgment and order
at, 12,6,1986 had becmme final and the petitioner

hag been acquitted honourably and if therz is
enyxhdg infirmity in the judgment, the Tribunal

has no jurisdiction to entertain any prayer of the
opposite party to that effect, As such the averments
made oohtrary in para uqder reply are emphaticﬂlly

denied, However, further reply shall be givenat tk
time of hearing of the petition,

SCA are incorrect and denied and inr—-eply the
content s of para 3 and 4 of the petition are
reaffirmed as correct.The petitioner has been
advised tb say that he has agitated the matter
within time as he was under suspension from

21.9,1982 to &R 13,11,1986 and Just after his
reinstatment he filed representation at,17,11,86

but since the respondent s had paid no attention as .
suchthé present app_lication has been filed well
within time, "




&

5. That, in reﬁly To contert s of paragraph n .5

of the SCA it is submitted that as a result ofsome
infirmity in the examinationheld in November,1987

the supplementary examinatlon was held on 16,1;88

in vwhébh the petitiorer alongwith other candid ates
hed appesred and the result of the same has yet

not been declared with regard to the petitioner whiz
the result of other candidates app eared in the

said examination,hmz hro alongwith the petitioner,
has been declared,The action of opposite parties

is not declaring the result of the petitioner is
illegal eand arbitrary as the disciplimry proceeding
conducted against the petitioner have been dropped
by letter no,ICC-58/PF/CBT/89 dt,4,9,1989 and as

a conseguence 61‘ 14 which- letter dt,4,9,1989 has ke en
issued by the Accounts Officer ICO(3SB)Lucknow=7.

to the effect that the period of suspension of

the petitioner may be treated as on cduty for all
purpeses of payment of allowances etc, admis sible

to the petitioner during the period of suspension,
tow again on 26,7,1990 the Superintendent of Post

Offices, Hardoi had issued letter and dropped the
charges levelled sgainst the petitioner,




o

A

At rue copy of aforeszic letter

dt. 4, 7.1789, is being filed a8 Anhexwe=SRA-~I

6, Tk t, consegeutn of this orcer the
pwtitioner has been paid his arrears

a0
ctc, As sukh the avermen s, mde contrary

in para uncier,"reply are denied and inr eply
the contert s of pera 5 of the petition are

reaffirmed as gorrect,

in’r eply te
7. +“h-t,/the contert s of paragraph 6 of SCA

it is submitted that the petitiocher 's

petition has been filed on legal grounis and

the same is liable to be allowed with cost,

That, the contents of paragsphs nos,

“ L —- o this
afficdavit are true to the personal knowledge

of he deponent and those of paragrsph nos,
-

- {—of the
affidavit a re based on peams 2l of papess

on record, and those of paragrsh hos,

.,

&—— o
— « of the

affidavit are based on legal advice which zll%

I believe to be true, that nothing materisl
has been concesled in 1it, and no part of this

affidavit is false,
SC HELF W5 GCT
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[ 1)
\S2
[ 1)

I, T,N,Singh, clerk to Sri B,P,Srivagtava,
Advecate, High court,Allahatad: do hereby declare
that the person named above and alleging to be

the deporent, is kno'n to me from the peruwsal of
papers produced by hih,

TN Siin

Clerk,

17

Solemnly affirned befa e me on this,,.day
Of.!z:1990,€it abont.ﬁgafm/p.m.by the deponent

who is identified by the aforesaid ck rk,

I have satisfied myself by examining the
deponent thzt he understands the conten s of
this arffidavit which hzve been read over and

explained by me to him,

Oath Commissioner,

o f L;JJU\

i\

y
)9929’71' \

IR

CWTee



IN THE HCN'ELSE HIGH CCURT OF JUDICATUR- AT
ALLAHAB D,

*® Annexu e-SRA-I - In
Supplementary A
Rejoinder Affidavit

In
Registration &o,2E6 of 1988

Sri % C,B,Tiwgri., .. 4pplic ant,

Vs,

Union of India and

others,, «+Cpp.parties,

[ 3 IR 4

GCV ERNMBNT OF INTIA
LER nTHENT OF PCSTS

OFFICE OF THE DIRECTCR POSTAL BERVICES
LUCKNCW 226 007,

Memo no, 100-SR/PF/CUT/E9 Dt,4.9,1989,
ORDER

Shri ¥ C,B,Yewari, the then LDC SDCCA
Barananki now at SDCO Sandila was placed
under suspension by the then ACICO(SB)
Lucknow vide No,100-SB/PF/CBTEwari/82
dated 18,9.82, for slleged fraud case
against him,

2= Sri ¥ C,B,Tewari was gqcquited by the
court R of Munsif Magistrate Barsbanki
on 12,6,86 accordingly vide No, ICO-SB/PF/
CB Tewari/ 82 4t.8,11,86 as per orders

of DPC Lucknow:RDL/STA/LLCC/Ch,IV/2 d4t.5.11.86

OBV
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Now, therefa e, the undersignedunéer the

Powvers conferr:d on him, @ ders that the periog

of suspension of Shri C.E.Tewari,LDC SDCO Sandils

frem 21,3,182 ¢, 12, 11,86 be treated ag Puty for

all purposes on full pay ang allowance admi~ sible

during the Periog,

sé/

AR, Joshi
Accounts Cfficer
ICo(ss }Luckn ow,

C 5V euons
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s O. (]) to keep it wih file
and put up before Hon'bid

i DRSS
4 3 o
| ROLICR ul MOTION q)\ﬁ\
« Hisc Petition V \/bf}/ _ of
‘%in O.A.M. : Mé . of, /5/&?
S C B Twam! Applicant/Appallant.
Varsus ' ' —
> [’,‘77.;0’)7 i Q?’ﬂ‘;(”‘phu’ - Respondents/Dé'i‘ar‘ltial

Take notice that the court will b mov;,»d by the order
signed on : EESVA the day oft 12491
at 10.30 V'clock in the. forenocon or so soon thése after the

noticed on t\:’lb?ir occassion can be heard.
WMc}baect of themotion is hereby indicated by

.%{/ _

A copy of the Application is enclosed herewith, The further
notice that meanwhile this court has been pleased to pass
that following orders

| Dated this th'e a day of }4/9'“% 199)
we EXfpedlicF p pplioclice,, = . .
2l | Signature ey s
" Advocate of petitioner
Applicant/Appallant
or

Petition/Defandent in not

Advecate on record for the opposite party

Respondent/Defendant,



| S

IN THS CENTRAL ADUINISTRATIVE RIBNAL: 'DDLBENTY

ALLAHABAT,
Exe dite Application No, of 1991
on behalf of
C.B,Tewari,, .. 4pplicant,
In
REGISTRATICN NC, 286 of 19€€,

Sri ¢, B, Tew2ari,. .. Fetitioner,

Vs

Union of Indi~ and

others, . .. Opp.pa ties,

([\O,

1} . ~ .
The Hon ble the Pice Chairman 2nd
his other companion -lembers of the

aforegaid court,

The humile application ofthe applicant
atove named fost Respectfully Showeath

as uncers:

1. That, the present applicestdonhas been
filed by the aprlicont for his premction from

the post of Lover Divigion Clerk to *the post

o



e

121
of Upper Divigon <“lerk and the petitioner
hag also prayed that he may be considered fmnrx
ag regul:rsied candicdate in the examin=z=tion
held on 26,6, 19€2 for Junior Accounts Creicer

part-I,

2, That, after the aforesaid examinsation,

the petitioner was suspended on th= growngd

of % criminesl charges on 1£,09,82 and
thereafter, he vas reinstated on 17,09,86
afteracguittal in the aforssaicd criminal case,
I,, the meaatime, several Jjuniors of the
petitioner have been promnoted but the

petitiomer was ignored due to his suspension,

3., Thsat after his reinstatment, the
petitioner requested kltak through seversl
representations to the authorities, but
neither the petitien«w 's candidature vas
congidered, nor the petitioner wes prencted

to the post of Upper Livigion -»lerk,

4, Thzat, in the aforesaid sz petition
counter ancd rejoincer affide-vits have been

exchanged snd¢ the petitien is ripe for

he=ring, Tﬁ/
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¥ )

N

%, Th-t, uncer the aforesaid circumstances
it is neces 'ory in the interest of Justice

that the oforesald petition may be ordered to

)

be listze Tor hearing forthwith, otheruis- tha

eprlicant will suffer grave zna irrepsrable less,

Prayer,

1t is, therefore, most respectfully

prayec that the aforesaid petition may bte

ordersd to be listed forthwith forhearing,

(B,F., SRIVASTAVA)
Sounsel for the Petiticner,
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Sefore tne Central Aduinistrative Ifrioonsi,
Lrckrow Sencu, L-cknow.

X s be No. 286/ 1788,
Fiie c'f,w a)

: V. .
CO B. Te‘ﬂ,ari. . ':ﬂ?;% --07;?‘;%;4;‘6 ®oc o v e s cAppllcent.
o 27

Versms

7.0, 2nd OtherSe...ce-s.eeseaess Hespondent,

4.

Affidevit of Shri C.DB. Teweri, aged about 33 years
Son of Shri Tilask Narain Tewari, at present posted 38
Lower Division Clerk, SBECC Head Postoffice, Sandils,

g\&gx I, the above nanmed deponent, do hereby
- -
\ afvé)m/// solemnly affirm and state on oath as Underi-

aﬁjgébgk Ljﬂr3 1. That the deponent is the applicant in tre aforesdid
RQ/ 7 \ 4 i
10 M (Jeapplication and as sach he is well conversant with

g C
\ \pchfsv> the facts of the czse,

Affidevit and in Para5 of the Supplementary Co-nter
affidavit hove stated thst the deporent shall be
proumoted in U.D. C, and his result of the Jirior

A Acconts Officer Part I shall be declered on tne
finelisetion of the pending/contemplated disciplinary

proceedings against the deponent.

3. That 21l the pending/contemplated disciplinary
cases agrinst the deponent nave been dropped #nd even
the contemplated revision proceedings have been dropped

The Said orders are being snnexed herewith as Annexnres

SR-I, 11 and SR-III to tnis affidavit.
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4, That since all the disciplinery proceedings nave
been dropped and there is no stigms ageinst toe
deponent, he is entitled for all the reliefs sovgsnt
for in the application.

3 C. B Teaweey

h ( C.DB, Tewari )
Deponent

o VERIFICATION

I, the above nemed deponent do hereby solemnly affirm
and state on oath that all *he contents in pare 1 & 2
of this affidavit are trme to my personal knowledge
and those of para 3 and L4 are believed by me to be
tme as tﬁ%&e are based on records and legal advice,
Nothing has been concealed, so help me God. )

Verified this 1st day of Je§§§¥§fL3993 in the Corrt
ccmpond,

B Tewpery
Deponent.,

Jdentified the deponent.

. M
L P ;M)
e D B e e Sindr Lof

20 19 Contifes by «
2 to Suy: ‘ "’?“’5 B A iy S Lo/ fi-2-P, Adovcate

5 heoe Eoe S d o “’_‘.:" ';":‘ l'~ ERTEPINN . Q’zﬁgl!‘?ﬁa Fatehgalyi &’.‘Ql

CEEHARL ey

©mtears

49 Sttt Wt e - .
o2 LT 1 4 a5
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X &‘- PR by . ™~ ’)QLexL«/LZ_ \
¢M -_" L a4 . & b
v , -1"'“. 1; Governmnent of India \S
Department of Fosts
G/L Supdt. of post offlces dzrdei Dne. Hardol—é41gg1
oo . y Memo xoﬂLDC/C B, Téwari/ I
\ oo Dateg at Hapdod, the 2647.%
) Shrl Colo Tiveri LUC & WU Sundile wos scaved with mesh o
) Churges nder rule 1o of wud(Cua) Rules, 1965 vide tnis otfice
. meino, Noo B/LIC/CT Tiwari/1 dide 19.2.90. The text of wmews is
Ll e -teprodueced belows= . . .
e P3hri €8 Viwari while functicning «s LDC SECU Barab'nki ;
» : . froma18,12,79 to 2049402 wonwged to uet Dpeneﬁ a fake 53 A/C - °
i:-@_"’\ WO 349830 ‘Jt l'.fc.’]’\]b n!\ with LﬂJ.u.Lvl G D\Jlu .f‘ ruo1L./‘-(u¢o “en C""IT_\‘/(:
; = bu%ssuubntly the deposit' 0F iLeS50/={(MeFi ftv only) and fe100/- .
' ' seline hundrod unly) busk | Jrco on 17¢Te 80 une Holel2 vourcctivel
, f TJ.,H@ nowever being btne LLC In U lwu Livchenlid, mend, nd S
y‘.; 3 intreuse balunce in the s is .ccount with meleTide i cention )
T ; .in ledyer cux dﬂznu yot prepired the .applications Tor withdrawals
o angd-ddentificdd the fictiticus derusitor Tnd 40t wmode $he ' o
fu.u,cw;v.nu withidrevols frum s id Jccount. :
Tuate . v thdrawa l, - ¢
) 12,7.80 1806400
5. 0,02 ) 2250,00 .
16,0, 0¢ 23n0,u0 :
“Uedl B2 S ~
Totals _ieubl=
Thus by i-eptivying the 3 deroaltor seld a,0d
;( C Jiweri on thne docvs nenitid ned wlove ot olloved © e | cyuaant
cuf e 7200/ =(FieSevan fthous .o Souw hondred only) gnd subdequently !
he could not wexe ﬁV‘*ll le am culd T.ce Je.ncitor.
Dy $nls atove 3cts ine 7 ssiid Snxd ¢ Tiwerd Lo -lleged
to nave failed to MJ'nvuin -iu,&u;e inteyrity «nd devetion oo L
duty and'HGve actasd in c*a nasz unbecomnin o & Luvitlooosont ;
~ vioglitine toe provisliuns “f - le J&1)(1 ii) end (14i2) of-wwd :
{Cuncuct) Rules, 1554.% . i
The memu of cChiertes wes ~elivered £S5 the Cu on “l.-.50 . .
The Celev.s " rovided an vy wriuaity 216 o va b outozt o ui/S0 ]
cf defenve cs desirnd. The Cioon isoy ffiﬂT.dtd Tevedl and :
. 21.3,90 w5 allowad tne extonisiva uf 3{thres) veels . n e.ch ’
. . . \-octussien. The Cu in turn prodeced tive -copy of jdirdneny oo~ N
5 n:uncad'ny the Han'hle hunqif piedstrate Lover crimin-l couct K
Qapebaniki rrocieiming clew T wcnuitel of tne cauries levelldd f
dinlﬂ.t wnri Lo T;wurl. .
I have carstlly SLHNJ tarogyh the culy . T Juf“aurwwu angd
em . owf o ciorgns un(? fo ('u st tne 98 Sazd O Tiuwersi o o tuial
4, in the al ve wonbionedS§ oL BAL DLndlar Gnen ny v S w wra ead
i < An Wlares did  momo nl‘uhdhqwu s Was erunerksted Yroom Lhie So oxto |
| ou g, o B8 such. I find nu j Jt;fJg tion te reconsider dis c.prOCdequ -
G aguinst. the sa2id Shri €V Tiw.ri for "the facts - ’inr* ‘accordinylys s
8. URDER . 5
L 1, B.b.uﬁabknﬂ SPCs Harc QL'hereHy “drop '
- the S?ld Shri CF Tiwari LDC §7CC
. ' . . . - ) ,
I. Y kd".’yi N .
oy : .
o ’ T LBCaTCu ;
2-P.M.5andila. .
: . 3-CR file of . the official, '
. J4-Punmishment recister. .
o S.Fcuaud branch D.U.Harg
a “6-DPS Bareilly.
. T&BLU/C & Spure.
T
\ . LT e .
i
: )
-~
N
N : )
N L. s ' . .




PP\ /?;77“@);u}1{i
£, A GOVT. . : -
VT.OF LIdDIA :- /( —-——r”

- ' DEPARTMENT OF FQST INDIA :
OFF ICE OFVTHE SUFDT.OF +OSTOFF ICES,HARDOI DN.HARDOI.

. Memo NoWLDC/CeB.Tewari/II
. dt.at Hardol the 26.7,90

shri C.B.Tewari LDC SBCO Sandila was served wvi
memo of charges under rul.16 of CCS(CCA) Rules.1965 vide th
office memo B/DDC/C.B.Tewari/II dte19.2.90.The text of memo’
is reproduced belows= : ' e
& shri CoBsTewarl while working as LDC Barakanki HO
during the period from 180,12.79t020.,9.82 committed a grave
miconduct in as much aé he opened SB account no.348854 on Xxxxf
1~1.82 in his own name with the initial deposit of Rs.100/=
(Rs.one hundred only) subsequently he made the following trane=
=sanctions it it. ' ' ' '

-Date. Deposit Withdrawal

le1.82 100/~ -

2241082 - 90/

30.1.82 50/= - .
) 602 082 150/- - -

862082 ] - . : ’ 50/—

10,202 = = 50/=

1302482 - 60/-

104.82 100/— . - .

e According to sald transactions there was kal ance
of RsS.110/~ (Rs.one hundred and ten only) after transaction
on 1l.4.82 but even then the sald Shri C,B.Tewarl made the
withdrawalsgarﬁRs;QGO/-,100/- and Rs.300/=- on 7-4=-82,8=4-82
and 12.4.82 respectively within the short period of one
week and however managed to get allow all the three said with
—drawals of Rs.1100/=(Rs.one thousand and one hundred only) ’
frauduilently.Subsequently the said shri C.B.Tewari however
explaining that he committed said three withdrawls of Rs.1100/}
(Rs.one thousand one hundred only) to meet' the medical expenses
in connection with_trsatment of fracture in the hand of his
brother=in=~law ( )  Subsequently the sum of Rs.900/~+
20.59 was credited by him vide ACG.67 receipt no.aH.3167 dated
8.3.82 at Barabanki HO and RS¢200/=(Rs.two hundred only)+
Rs.20.00(Rs:twenty only) was credited by him vide Barabanki
ACG.67 receipt no.9 dt.8.9.82.He also managed to tear out
and make it disappeared the page of index register,ledgercard

4 . S2.3 and voucherse:
The said shri C.B.Tewari failed to maintain absolu

~tely integrity and also acted in a manner unbecoming of a
Govt.servant violating the provisionsgicontained in rules3(1) (1)

. and (iii) of ccs(Conduct) Rules,1964.>
- The memo of charges was delivered to the CO on

23.2.90.The CO was provided an oagportunity of 10duys to subnit
his w/s of defence as desired.The CO on his Besas dtele399
and 21.3.90 was allowed the extension of 3(thrfe) weeks on
each occasion.The €O in turn produced. the copy of judgement
pronounced by the honourable bxmirxex Munsif Magistrate lower
criminal court Barabanki proclaiming clear acquittal of the
charges levelled against Shri C.B.Tewari. :
T have carefully gone through the copy of Judgement
and memo of charges and found that the 8PS Shri C.B.Tewarl was
tried in the above mentioned court for the similar charges as
adumberated in aforesaid memo of charges and was exonerated
from the court as such I £ind no justitication to reconsider
disc=proceedings against the sald Sri Ce.B.Tewari for the same

facts anél - o de

Ih )

v
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ORDER .

I,B.S.Bhasker SPOs Hardoi hereby''drop’\the charges against
the 'said shri €.B.Tewari LDC Sandila lgvelled in the memo,

( B.S.
Supdt.of Posto
i Hardoi Dn.Hardoi.
Copy toz= | |

\;4/g;ri Ce.B.Tewarli LDC SBCO Sandila, ' /
2+ The P.M.Sandila,
3+ CR file. / ( oA

4, Punishment register. ' .
5¢ Fraud branch. . : o .
6 DPS Barellly,

7¢ O/C.
8+ Sparee.




A

e oot e

" Re,?
BRRen7/Corre7 sm'gla ayn fawm
(7
OEPARTME OF £QS1 2 INDIA
qraiaq/Office o che Dyt c /3) T
"y ﬂ\ Sﬂﬁ@ ’ﬂ)\( ;(;’

. M]‘x'n ‘Ql«{f‘al
Ao,
é/(’/“ ///”0 wa (‘;Q;G 0(”} ¥
5 N

/‘sz'-‘j )VOL 121D CHe0 ff :‘_\ e e e ’/Qﬂ
Q,/Qw é(\“( [Q c\/‘/’"@/g

e o -.—-,.”,._.,q__

A Colr of ve }OMC X’//
VG /Rov. 1/9 ((// ) /4
9 /RO /’ =4 5,7,/(;,9&;);’01"\
Sy /'{').4 a«c?,(x @G,wf/

& Dre /0 / /;\Q’b e ’/’)/ & <:)'J7T ‘#O'/:é‘
@,rﬂ [) !ﬁ ( i',.;. '
/<- s a

4 n /9 C) ) /’4‘ S
/QZQQ, o G e /(7-1%(9/(93 (AR TR ?/f{/‘é

P (7 cades

" .- = ’
WA 5 Y
.’a

ES

T 2P

> : I
(‘ﬁ/[ﬁvl(\ : fh’ 7 f.?’?( /3)(7’ :,‘
Q\,(,, gz/,;/) t‘l‘/a f/ SLOPC

Qe ~ 5/
o s )]
Ay (/,.//9/ o /_;Fmi, /_.7"@&“

F TR N30 Panre 87 = 1367.8775.08,000 P}L’J

. r"f'\(,,’
U=t
é’v B Y
K
%\Q\
. [}
4 e
/‘ R ' Fo
72 /f/
o
Foas
PR

NExune

R-TI




) ‘ /v‘n
. . } &
DEVARTERIY CF JGLTE TH0A, %ﬁl-

OFFICIE U THb TOLTMALTER GRLEIAL DAkt TLY REGIGH bl by,

Momo No.t RPB/VIG/kev=-1/91 Dated at Tarerily, the

AERER

shri C.B., Tewari, LDC, &¥CO, Sandila was jroceceded auainct
under Kule 16 of CCS (CCA) kules 1v65 vide Srls, iardoi memo o,

B/ LLC/CH Tewar ]l dated 1972790, "The wmeno of Conlges wate pulbeopee ety
droj ped by 51C, Hardei vide his memo Lo, ihid dateu 6770700,

l The D.1.%, (Hy) /G Chivf iMG, Lucknow acting as b,
pared lly kRegion fssued a nemo No, dinv/M=3/54/80/b w}ted RS YA
prorosing tevision of crders pas:ed by the disclplinary autie:r Ity
unJder the powers of revisiun contetred wyon gppellate auttoroty
in rule 29 of CC& (CCA) hules 1965, The notice projesing revis:on
of penélty was delivered to the ofticial on 28/1/91. As [+t
powers of revision conferred upon a; pellate authority uniet
Rule 29 (1) (v), the ajpellate autherity has the powers to
revise the penalty imposed Ly disciprlinary autrority wittin
6 monthsfﬁgge of order rrecjosed to re revised 1,e. decision by
di sciplipnary autiority In this cave tte jericd of linmitaticn
of 6 months cxrired on 25 1/91 anag the notice pLoj o g ey o
of penalty was delivered to the cfficial on ZR/1/91. Tie rorion
has been delivered attrer expiry of yeried of Mimitation o
revision of orders vy the a;jellate auticrity. Theretore, 4t
cannot be said that t.e jrocess of revision iau bwen 1ot red

¢
P

wit- in 6 months trem tie date of oruers of dizoiplivary aus
-
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I, 0.5, Veerwal, Ufrector lostal Lervices, fraped fly vt

c.p. Tewari, L«C SFYCO sandila H.0.

prareilly hercky drcp the proceedings of revicion againrt rad
\velie
-

\ " . .
( (J. $.) \V'K‘}'.l(.';,\\L. )
plrecte U Foental S
Lateilly hog on,botors
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siardod. Fleane arrange doeliver oue copyo !
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In the Central Administrative Tribunal,
Lucknow Bench Lucknow.

M, P, No LV72_/93
In re

0. A, No, 286/88(L )
decided on 26,2,93

C.B.Tewari............Applicant.

Versus

U. G I, and others..,..Respondents.

Application for correction in the order dtd 26.2,93,

I, Chandra rhal Tewari aged about 33 years
Son of Shri Tilak Narain Tewari, resident of Krishna

Nagar Satrikh Naka, barabanki do hereby affirm as under

1. That the applicant had moved an application No,

0. A, 286/88(L) before this Honble Tribunal,

2. That the said applicamton has been heard and
finally disposed of by this Hon'ble Tribunal Lucknow
Bench Lucknow on 26.2.93, a copy of which has been
received by the Counsel of the applicant on 23. 4,93,

e That in the end of the order, their Lordships
had indicated the date of actual communication as

1.3.93 which has inadvertantly been typed as date
of actual 'Promotion'. (A""M’C“ L

. rrayer,

For the reasons and circumstances explained

- ——

- '/ -.\~ .
- in the last but one sentence, to read aé ' The actyal
communication will be deemed to have been given w.e.f.

1.3.1993. "
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Page-2

VERTFICATTION

I, the above named applicant do hereby verify
that the contents of para 1 to 3 are true to my personal
knowledge and that of prayer clause is based on record.

No material fact has been concealed or supressed.
Verified on this 28th day of April;1993 in court compound

Lucknow. C_ @J«-T 7 N
Applicant.

Idendifiedc</,‘ apL“J
e a.::/;?:Z(;aT/

(,(IOL‘( L"‘:[i .
Counseledemths apblicant.

aqy; Lio,



CENTRAL ADMINISTRATIVE TRIBUNAL LUCKNOW b&NCF LUCKNOW

1988 {L)}

Ori o 'nal application Ne. 286 of
C.B. TeWSTL o v 2 v o v« s« = o « « <+ . Applicant ]
Versus R . ,

Union of India & Others « « = « « - - « « « » Respondents

Eon'ble Mr. Justice U.C.Srivastava,V.G.

Bon'rle Mr. K. Onayva, Member (A) IR

{ 3v Hon'hle Mr. Jus'tice U.C.Srlvastavmv..c.»)?»;

Tre applicant w‘*o was working as & Lower nivxs ; _i

clerk and w2g entitled to be promoted as Upper Divisim

Clerk, but he was not promoted wfile his junior,s vere

-(_

the Accoun officer and Post Mastet Gﬂneral
was granted , te has aporoached the tribunal.

tha counter-affidavit and fran the supplemem:-

ary counter-aifidavic, vnich has been filed today, it is

clear that tb2 enquiry proceading against the applicant

tas been diuppaa. e app;icént }.38 baen e acquitte

and the enquiry procesdings having been dropped, the result

would be a3 if there was no charges against him, ai’no

point of time, the aprlicant was’ facing the disciplinary

[REPSPUSU sttt upuisiog

eoquiry, .gs such. ths applicant becomes entith\t,o “the

promotion w.o.%. the date +is juniors were promoted, »§xl

c / c/ ?ox"lt:i..Z/v‘

et HELTEI B

i

i
1
i
i




cronctsd within a pariod of thr2ez months from the datz of

coroLnication of tnis, orders Tre applicants' promotion
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